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REPORT REGARDING RECOVERY OF COMPENSATION FROM M/S. NAVBHARAT 
BRICK FIELD, VILL. BAMNOLI, UNCHA GAON, BLOCK KANDHLA, DISTT. SHAMLI 
AND M/S SHIV BRICK FIELD (FORMERLY M/S CHAUDHARY BRICK FIELD), VILL. 
ASADPUR JIDANA, BLOCK KANDHLA, DISTT. SHAMLI IN COMPLIANCE TO 
HON’BLE NGT ORDER DATED 12.02.2024 IN THE MATTER OF PRADEEP KUMAR 
VS. CENTRAL POLLUTION CONTROL BOARD & OTHERS (ORIGINAL 
APPLICATION NO. 329/2022) 
 
 
1.0 BACKGROUND :   

 In the matter of Pradeep Kumar Vs. Central Pollution Control Board & Others (O.A 
No. 329/2022), grievances were against 02 brick kilns operating in violation to 
various provisions of the Environmental Acts and directions issued by Hon’ble 
Tribunal and Hon’ble Supreme Court. The Hon’ble NGT Vide order dated 
11.05.2022 constituted joint committee of District Administration and UPPCB to 
sought a factual and action taken report with reference to the violation alleged in 
Grievance of the applicant in said application.  

 In compliance of above direction, joint committee visited the questioned 02 Brick 
Kilns on Dated 02.06.2022 and submitted joint committee report before the 
Hon’ble NGT vide Regional Office letter Dated 30.07.2022. In continuation, 
Hon’ble NGT vide order Dated 03.08.2022 directed State PCB to take appropriate 
remedial action including closure of the brick kilns, imposition and realization of 
the environmental compensation and prosecution of the proprietors by following 
due process of law and submit further. UPPCB submitted the detailed compliance 
report to Hon’ble NGT on 25.11.2022.  

 Hon’ble Tribunal merged the above OA with OA No 889/2022 Jeetu Yadav Vs 
U.P. Pollution Control Board. Further, Hon’ble Tribunal passed order dated 
28.11.2022, the report incorporated actions taken on defaulter brick kilns including 
closure of brick kilns, imposition of brick kiln, action taken against the brick kilns 
for recovery of environmental compensation imposed and initiation of prosecutions 
against the brick kilns.  

 Hon’ble NGT after consideration of the report, passed order dated 28.11.2022 
stating that  Even though, detailed action taken report has been submitted, Joint 
Committee was further directed to look into the matter and submit factual and 
action taken report. UPPCB submitted detailed action taken report to Hon’ble 
Tribunal vide letter dated 19.12.2023. 
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 Hon’ble Tribunal after consideration of the report by UPPCB issued directions on 
12.02.2024 

2.0 Directions issued by Hon’ble National Green Tribunal dated 12.02.2024 

……………………….. 6. Hence, OA is disposed of directing the concerned 
authorities to take appropriate action in accordance with law to recover the EC 
expeditiously. The Member Secretary, UPPCB is directed to file the report before 
the Registrar General of the Tribunal within three months,………………….” 

In compliance to the above directions, following actions have been taken by 
District Administration regarding recovery of Environmental Compensation from the two 
defaulter brick kilns. 

3.0  Report regarding recovery of Environmental Compensation from M/S. NAVBHARAT 
BRICK FIELD, VILL. BAMNOLI, UNCHA GAON, BLOCK KANDHLA, DISTT. SHAMLI 

 Earlier, Environmental Compensation of Rs. 4,06,250/- was imposed against the brick kiln 
vide H.O. letter dated 21.11.2019 but the unit failed to deposit the same. Hence on 
recommendation from Regional Office, H.O. Lucknow issued request letter to D.M. Shamli for 
recovery of Environmental Compensation Rs. 4,06,250/- as Land Revenue. 

 Further, during joint committee visit, brick kiln was again found operational due to which 
UPPCB Head Office Lucknow vide letter dated 26.08.2022 issued additional environmental 
compensation of Rs. 6,87,500/-  which was again not deposited by the unit. Hence, UPPCB, 
H.O. Lucknow requested to D.M. Shamli for recovery of Environmental Compensation of Rs. 
10,93,750/- (Rs. 4,06,250 + 6,87,500) as Land Revenue vide letter dated 22.11.2022. 

 In compliance of the above letter, District Magistrate, Shamli forwarded the letter for further 
action to SDM Kairana, Shamli. SDM Kairana directed the revenue officers to take action for 
recovery of environmental compensation as land revenue.  

 The revenue officers inspected the brick kiln on dated 09.05.2024 for recovery of the 
compensation. However, as per the report (Annexure-1), the brick kiln was not operational 
and no representative was found at the Brick Kiln. The Pradhan of the village has also 
informed that the above brick kiln has been closed since long time.  

 Hence, recovery of the compensation as land revenue is still under progress by SDM, Kairana 
and information shall be submitted by the District Administration once the compensation has 
been recovered from the defaulter brick kiln.  

 As the brick kiln is not operational and no one found at brick kiln, district administration is 
looking for the concerned owners of the brick kiln for initiation of further proceedings.   
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4.0 Report regarding recovery of Environmental Compensation from M/S SHIV BRICK 
FIELD (FORMERLY M/S CHAUDHARY BRICK FIELD), VILL. ASADPUR JIDANA, 
BLOCK KANDHLA, DISTT. SHAMLI 

 In compliance of Hon'ble NGT order dated 11.05.2022, during joint committee visit, brick kiln 
was found operational violating notification of MoEF&CC dated 22.02.2022 and the order of 
Hon'ble Supreme Court of India dated 07.03.22 in Civil Appeal Diary No. 18213/2021 titled as 
NCR Brick Kiln Association Vs Central Pollution Control Board & Others due to which, on the 
basis of recommendation made by Regional Office, UPPCB, Muzaffarnagar, UPPCB H.O. 
Lucknow imposed environmental compensation of Rs. 6,87,500/- vide letter dated 
16.09.2022.  

 As brick kiln did not deposit EC, hence, on the basis of recommendation made by Regional 
Office, UPPCB, Muzaffarnagar, UPPCB H.O. Lucknow issued request letter to D.M. Shamli 
for recovery of Environmental Compensation of Rs. 6,87,500/-  as Land Revenue vide letter 
dated 22.11.2022.  

 In compliance of the above letter, District Magistrate, Shamli forwarded the letter for further 
action to SDM Kairana, Shamli. SDM Kairana directed the revenue officers to take action for 
recovery of environmental compensation as land revenue.  

 The revenue officers inspected the brick kiln for recovery of the compensation. However, as 
per the report (Annexure-2), revenue officer has informed that communication was done 
through mobile phone with the brick kiln owner Mr. Vinod Kumar, the brick kiln owner has 
assured to deposit the amount of E.C. within this month.  

 Hence, recovery of the compensation as land revenue is still under progress by SDM, Kairana 
and information shall be submitted by the District Administration once the compensation has 
been recovered from the defaulter brick kiln. 

The above report is put up for perusal and necessary action please. 
 

 

  
 (Imraan Ali) 

A.E.E., UPPCB, Muzaffarnagar 
(Ankit Singh) 
Regional Officer  

UPPCB, Muzaffarnagar 
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